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REPORT OF THE JOINT COMMITTEE ON OFFICES 
OF PROFIT 

I 

INTRODUCTION 

I, the Chairman of the Joint Committee on Offices of Pront. ha~ng 
been authorised by the Committee to present the Report on their behalf. 
pres~nt this their Eighth Report of the Committee. 

1.2. The matters covered by the Report were considered by the Commi· 
ttee at their sittings held on 15 July, 18 August, 24 and 26 September, 1983. 
Minutes of these sittings form part of the Report and are at Appendix. 

1.3 The Committee considered the composition, character, functions. 
etc. of 33 CommitteeslBoards/Councils/CorPorations, etc. constituted 
by the Central Government,. State Governments and the Union Territory 
Administrations and the emoluments and allowances payable to their 
members. 

1·4 The detailed information regarding the compositionr character, 
functions, emoluments and allowances payable to the members of these 
bodies was furnished by the concerned MinistriesfDepartments of the 
Central Government, State Governments and the Union Territory 
Administrations. 

I.S The Committee considered and adopted the Report on February 
8, 1984 .. 

1.6 The observations/recommendations of the Committee in respect 
of the matters considerr.d by them are siven in the succeeding parall'aphs. 



II 

COMMITIEES/BOARDS/COUNCILS/CORPORATIONS. ETC. CONSTI-
. TUTED BY THE CENTRAL AND STATE GOVERNMENTS AND THE 

UNION TERRITORY ADMINISTRATIONS 

(i) Standing Committee; and (ii) Executive Council of Indian Institute of Mass. 

Communication. Society-( Ministry of Information and Broad.asting) 

2.1 The Committee note that the non-official members of (i) Standing. 
Committee; and Hi) Executive Council of Indian Institute of Mass Commu-
nication Society are entitled to T.A. and Ii).A. @ Rs. 50/- per day for atten-
ding the meeting. The local members are entitled to conveyance allowance 
@ Rs. 251- per sitting only. The payment thus. admissible is covered by 
the 'compensatory allowance'· as defined in section 2ta) of the Parliament 
(Prevention of Disqualification) Act. 1959. The functions of the (i) Exe-
cutive Council and Gi) Standing· Committee are, however, executive 
and financial in nature. .As such. the Committee feel that the non-official 
members of the 0) Executive Council and Gi) Standing Committee of the 
Indian Institute of Mass Communicjition Society ought not to be exempt from 
disqualificatic:m .. 

(ii~ Editorial Boardfor Kurukshetra Journal (Ministry of Information and 

Broadcasting) 

2.2 The Committee note that no remuneration ·is paid to the non-
official members of the Editorial Board for Kurukshetra Journal. The 
fu-nctions of the Board are to guide the editorial policy of the Iournal and 
to suggest improvement in the contents of the Journal and, thus, are 
advisory in nature. As such. the Committee feel that the non-official 
members of the Editorial Board for Kurukshetra Journal ought to be exempt 
from ·disqualification. 

Central AdVisory Board for Commercial Broadcasting Service 

(Ministry Of Information and Broadcasting) 

2.3 The Committee note that the non-official members of the Central 
Advisory Board for Commercial Broadcasting Service are entitled to draw 
T.A ID.A. in accordance with the orders oflhe Government isr.ued from time 
to time. payment of which is covered by the 'compensatory allowance'. The 

2 
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functions of the Board are advisory in nature. As such, the. CODlmittee feel 
that the non-official members of the the Board ought to be exempt from 
disqualification. 

C~nt1fl1 Advisory Board on Child We(fan 

(Mi1'Iislryo/ Labour) 

2.4 The Committee note that the non-official members of the Central 
Ad\Pisory Board on Child. Welfare are entitled to only TA and DA (maximum 
rate Rs. 49J- per day). payment of which.is covered by the 'compensatory 
allowance'. The functions of the Board are advisory in nature. As such, 
the Committee feel that the non-official members of the Central Advisory 
Board on Child Welfare ourAt to be exempt from disqualification. 

CelCtNZl ImplemenNJtion antI Evaluatiolt CommittH 

(Ministry 0/ Labour) 

2.5 The Committee note that the non-official members of the Central 
Implementation and Evaluation Committee are entitled to actual T.A. only as 
admissible to Grade I officers of Government and no other remuneration is 
payable to them. The payment, thus, admissible to them is covered by the 
'compensatory allowance'. The functions of the Committee are mainly 
advisory in nature. As such, the Committee feel that the non-official 
members of the Central Implementat,ion and Evaluation Committee ought t. 
be exempt from disqUalification. 

Central Stalfding Committee on Rural Unorpnised l..tIbtIw 
(Mini:ftry of LQbour~ 

2.6 The Committee note that the non-official members of the Central 
Standing Committee on Rural Unorganised Labour are entitled to T.A./ 
D.A. only. No other remuneration is payable to them. The payment. 
thus, admissible is covered by the 'compensatory allowance'. 

The functions of the Committee are advisory in nature. As such, the 
Committee feel that the non-official members of the Central Standina 
Committee on R.ural UnoraanilOCd Labour 0,.111 to be exempt from 
disqualification. 

CmtNI A.dvlsory Committee rmder Equal Remurteration "ct. 1976 

( Minis"y of lAbour) 

2.7 The Committee note that the non-official members of the Central 
Advisory,Committee under Equal Remuneration &:t, 1976 are entitled to 
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T.A./D.A. only, payment of which is covered by the 'compensatory 
allowance'. No other remuneration is payble to the non-official members 
of the Committee. 

The functions of the Committee are also of advisory nature.. Hence, 
the Committee feel that the non-official members of the said Central 
Advisory Committee ought to be exempt from disqualification. 

State Advisory Committee of Madhya Pradesh, Mahar-ashtra and Union 

Territory of Goa-:-( Ministry of Labour) 

2.8 The Committee note that the non-official members of the State 
AdVisory Committee of Madhya Pradesh, Maharashtra a1d Union Territory 
of Goa for the administration of the Limestone and Dolomite Labour 
Welfare Act, 1972 are entitled to T.A. and D.A. @ Rs. 49/- maximum. 
Payment, thus, admissible to them is covered by the 'compensatory allow-
ance'. The functions of the Committee are also of advisory nature. Hence, 
the Committee feel that the non-official members of the said State Advisory 
Committee ought to be exempt from disqualification. 

Mines Safety Equipment Advisory Board 

(Ministry of Labour) 

2.9 The Committee note that the non-official members of the Mines 
Safety Equipment Advisory Board are entitled to T.A. and D.A. @ Rs.49/-
maximum. Payment, thus, admigsible to them is covered by the 'compensa-
tory allowance'. The- functions of the Board are also advisory in nature. 
As such, the Committee feel that the non-official members of' th~ Mines 
Safety Equipment Advisory Board ought to be exempt from disqualification. 

Minimum Wages Advisory Board--{Ministry of Labour) 

2.10 The Committee note that the non-official members ofthe Minimum 
Wages Advisory Board are entitled to T A .. and D.A. as admissible under 
the rules, payment of which is covered by the 'compensatory allowance'. 
The functions of the Board are also of advisory nature. Hence, the Commi-
ttee feel that the non-official members of the Minimum Wages Advisory 
Board ought to be exempt from disqualification. 

Central Advisory Committee under lIeedi Workers Welfare Fund 
Act, 1976-(Ministry of Labour) 

2.11 The Committee note that the non-official members of the Central 
Advisory Committee under the Bee4i Workers Welfare Fund Act. 1976 are 
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not eligible for any kind of cemuneration except T.A./D.A., payment of which 
is covered by the' compensatory allowance'. The functi ons exercised by the 
Committee are also of advisory nature. As such, the Committee feel that 
the non-official members of the Central Advisory Committee under Beedi 
Workers Welfare Fund Act, 1976 ought to be exempt from disqualification. 

Management Committee of Shree Siddhi Vinayak Ganapati Temple Trust 
. of Prabhadevi, Dadar Bombay-<Maharashtra) 

2.12 The Committee note that the members of the Ganapati Temple 
Trust Mal}agement Committee are paid only sitting fee @ Rs. 30/- per day, 
which is not covered by the 'compensatory allowance'. The Committee 
also exercises executive and financial powers, as the functions of the said 
Committee are to manage the properties and affairs of the Temple Trust and 
apply the income of the Trust for undertaking welfare activities for the 
pUblic. 

As such, the Committee feel that all the memb:n (including the Chair-
man of the Management Committee of Shree Siddhi Vinayak Ganapati Tem-
ple Trust of Prabhadevi, Dadar, Bombay) are likely to incur disqualification 
for being chosen as and for being. a member of either House of Parliament 
under Article 102 (I) (a) of the Constitution. 

While arriving at the above decision, the Committee have taken note 
of the fact that in terms of Section 6 (2) of the Shree Siddhi Vinayak Gana-
'pati Temple Trust (Prabhadevi) Act, 1980 (State AcO, a member shall not be 
disqualified for being chosen as. or for being, member of the Slate Legic;l-r-
1ure; merely by rea~on of the fact that he is a m':!mber of the Committee or 
that he receives any honorarium, fee or allowances. 

T.he Maharashtra Labour Welfare Board-{Maharashtra) 

2.13 The Committee note that the non-official members of the Board 
are entitled to T .A. and D.A. as admissible to the first grade officer of the 
State Government and also to a sitting fee of Rs. 30/- per ~eeting. The 
payment of sitting fee is not covered by the definition of 'compensatory 
allowance'. The members of the Board also exercise executive and financial 
powers under the provisions of the Bombay Labour Welfare Fund Act, 1953. 
As such, the Committee feel that the non-offical members of tbe Board 
ought not to be exempt from disqualification. 

State Labour Advisory Board-( Maharashtra) 

2.14 The Committee note that the official and non-official members of 
the Board are only entitled to T.A. and D.A. The functions of the Board 
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are purely of advisory nature. A'1 such, the non-official members of the 
Board ought to he exempt from disqualification provided the payment made 
to them by way of T.A. and D.A. does not exceed the 'compensatory allow-
ance' as defined in Section 2 (a) of the Parliament (Prevention of Disqualifi .. 
cation) Act. 1959. 

Committee to consider classification, nomenclature and gradation of factory 
employees in Sugar Industry and certain demands of employees employed 

in industries allied to the Sugar Industry (Maharashtra) 

2.15 The Committee 1)0te that the official and non-official members 
of the Committee to consider classification. nomenclature and gradation of 
factory employees in Sugar Industry and certain demands of employees 
employed in industries allied to the Sugar Industry are 'eligible to draw T.A. 
·and D.A. only and they do not get any other remuneration. The functions 
of the Committee are also of advisory nature. As such. the Committee feel 
that the non-official memben ought to be exempt from disqualification 
provided the payment made to them by way ofT.A. and D. A. does not 
exceed the 'compensatory allowance', a'l defined in Section 2 (S) of the 
Parliament (Prevention of Disqualification} Act. 1959. 

Maharashtra Water Supply Sewerage Board-{Maharashtra) 

2.16 The Committee note that the Chairman of Maharashtra Water 
Supply Sewerage Board is entitled to receive Rs. 2000/- as honorarium as 
well as T.A. and D.A. The payment of honorarium is not covered by the 
definition of 'compensatory allowance'. Non-official members ofthe Board 
are entitled to T.A. and D.A. and a sitting fee of Rs. 40/- per sitting. The 
payment of sitting fee to non-official members is also not covered by the 
'compensatory allowance'. Besides. the Board exercises ex.ecutive and financial 
powers. As !UCh. the Committee feel that the non-official members (inclu-
ding the Chairman of the Board) ought not to be exempt from disqualifi. 
cation. 

Land Acquisition Committee-(Mwrashtra) 

2.17 The Committee note that the non-official members of the Land 
Acquisition Committee are entitled to T.A. and D.A. as admissible to 
Government Officers. Since they are not paid any other kind of remunera-
tion, it is presumed that the amount ofT.A. and D.A. that is paid to them, 
win not be more than the 'compensatory allowance' as defined in Section 2(a) 
of Parliament (Prevention and Disqualificati.oo) Act, 1959. . 

The Committee also note that under Rule 5 of the Land Acquisition 
(Companies) Rules 1963 framed by the Central Government for the auidance 



7 

of Statf's, the above Committee is required to advise the appropriate Govern-
ment on all matters relating to, or arising out of, acquisition of land. 

As the functions of the Land Acquisition Committee are mainly 
advi&ory in ~ature, the Committee feel that the non-official members of the 
Land Acquisition Committee (Maharashtra) ought to be exempt from disquali-
fication provided they do not draw any remuneration which is not covered 
by the 'compensatory allowance'. 

In this connection, the Committee also note that the Joint Committee 
on Offices of Profit (Third Lok Sc.bha) had examined a similar body in April, 
1965, namely, the Land Acquisition Committee, Andhra Pradesh and they 
had recommended in their Third Report (Third Lok Sabha) that the compo-
sition and character of the body was such that membership thereof oUght not 
to di!.qualify, vide para 10. p. 7 Appendix n, item 3 under State 
Governments. 

State Law Commission-(MeghaJaya) 

2.18 The Committee note that the Vice-Chairmen of the Meghalaya 
Law Gommission are entitled to an honorarium of Rs. 750/- per month and 
also a conveyance allowance of Rs. 451)/- per month.. The payment thus 
admissible to them. is not covered by the 'compensatory allowance'. Non-

. Official members are eligible to a sitting fee of Rs. 40/- and T.A. and D.A. as 
admissible to a senior grade Government Officer. The payment of sitting fee 
is not covered by the 'compensatory allowance'. 

The Commission also exercises powers which may influence the 
Government in re-organisation of Courts. revision of laws and involvement of 
villagers in the administration of justice. Hence. the Committee feel that the 
non-official members of the Meghalaya State Law Commission ought not to 
be exempt from disqualification. 

State Planni"g Board-(MeghaJaya) 

2.19 The Committee note that the Chairman of the State Planning 
Board is entitled to an honorarium of Rs. 1000/- per month besides T.A. and 
D.A •• as admissible to a .Cabinet Minister. The Deputy Chairman is also 
entitled to an honorarium of Rs. 7SO/- and House Rent Allowance of 
Rs. 350/- per month besides T.A. and D.A., as admissible to a Minister of 
State. Non-Official members are entitled to an honorarium of Rs. 250/- per 
month. a sitting fee ofRs. 75/- (Rs. 50/- for local members) and T.A. as 
admissible to a Grade I Government Officer. The payments of sitting fee and 
honorarium to non-official members are not covered by the 'co~pensatory 
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allowance'. Further. the powers exercised by the Board, though apparently 
of functional nature. are likely to lead to wielding of influence. As such, the 
Committee feel that the non-official members of the Board, ought not to be 
exempt from disqualification. 

Board oJ Directors. Mawmluh-Cherra Cements Limited-(Meghalaya) 

2.20 The Committee note that the Chairman is eligible for an 
honorl~rium of Rs. 750/- per month, a sitting fee of Rs. 100/- per sitting and 
T.A. The non-official Directors, other than the Chairman, are also entitled 
to a sitting fee of Rs. 100/- per sitting in addition to T.A. under the 
Company Rules. The payment of honorarium and sitting fee is not covered 
by the' compensatory allowance'. as defined in Section 2(a) of the Parliament 
(Prevention of Disqualification) Act, 1959. The Board also exercises executive 
and financial powers as the control and management of the Company are 
vested in the Board. . Hence. the Committee feel that the non-official 
Dire~tors (including the Chairman) ought not to be exempt from disqualifica-
tion. 

The Meghalaya Tourism Development Corporation 
Limited-- (Megha/aya) 

2.21 The Committee note that the Chairman is entitled to draw an 
honorarium of Rs. 750/- per month which is not covered by the 'compen-
satoryallowance'. The Chairman is also entitled to a sitting fee of Rs. 30/-
besides T.A. and D.A. as admissible to a first grade officer. The.payment of 
sitting fee and honorarium are not covered by the 'compensatory allowance', 
as defined in Section 2(a) of the Parliament lPrevention of Disqualification) 
Act. 1959. The rates of payment of T.A. and D.A. admissible to other non-
official Directors have not been specifically indicated. However, the Corpo-
ration exercises executive and financial powers. As such, the Committee feel 
that the non-official Directors, including the Chairman, ought not to be 
exempt from disqualification. 

State Level Fodder and Grassland Development 
Committee-(Meghalaya) 

2.22 The Committee note that the Chairman 9f the State Level 
F odder and Grassland Development Committee is entitled to draw an 
honorarium of Rs. 750/- per month and a conveyance allowance of Its. 450/-
per month. Non-official members of the said Committee are eligible for T.A. 
and D.A- only. The drawal ofhonorarlum by the Chairman is not covered 
by the 'compensatory allowance', but the allowances drawn by other non-
official members are covered by the 'compensatory allowance'. 
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The powers exercised by the Committee are purely advisory in DMure 
aachhey do not exercise any executive powers on wield ,any influence or 
patronage. As such, the non-official members other than the Chairman of 
the State Level Fodder and Grassland Development Committee, ought to be 
el&6rlpt from disqualification. The Chairman of the ,a{oresaidCommittee, 
aowever, oUKht not to be exempt from disqualification in view of the monthly 
honorarium drawn by him. 

Meglralaya State Social Welfare Board (Meghalaya) 

2.23 The Committee note that the Chairman is entitled. to. 'an hono-
rarium of Rs. 500/~ per month in addition to T.A. and D.A. admissible UDder 
the State.Rules. Other non-official members are eligible for T.A. and D.A· 
only. Thus, the remuneration drawn by the Chairman iSllOt COYeICd by 
the 'compensatory allowance' as defined in Section 2(a) of the Parliament 
(Prevention of Disqualification) Act, 1959. The other non-0fficid·'mcmbers 
are entitled to T.A. and D.A. which are covered by the 'compensatory 
allow~nce'. However, the. Board exercises executive powers. As such, the 
Committee feel thatthe non-official members, including the Chairman, of 
the Meghalaya State Social Welfare Board ought not to be exempt from 
disqualification. In this connection, the Committe also note that the Joint 
Committee on Ofl!ces of Profit (Fourth Lok Sabha), in their FifthR.eport 
(Fourth Ilk Sabha), para 13, had recommended disquaJification of non-
official members in the case of Central Social Welfare Board . 

. Botud of Directors of Tura Co-operatil'e Urban &mJcLimited (Ml!glrldtlya) 

2.24 The Committee note that the. Chairman and Vice-Chairman of the 
Board of Directors of Tura Co-operative Urban Bank Limited. are.entitled 
to an honorarium of Rs. 200/- and 100/- per month, respectively. Besides, 
B. sitting allowance of Rs. 25/- is also paid to a membeqxr sitaDg. 'Other 
non-official members are also paid a sitting fee ofRs. 25/- per sitting. 
Thus, the amount of honorarium drawn' by the Chairman and Vice-
Chairman (both non-officials) and the sitting fee drawn by theCbairman 
and non-official members, are not covered by the 'compensatory allowance.' 

The· Board of Directors also exercises executive and financial power •. 
As such; the Conimittee feel that the non-official Dinl£tors· or .the Board 
0""," not ttJ be exempt from dt!lqualification. 

Botud of Directors of Meghalaya State Warehousing Corporation-(Meghalaya) 

.2.15 The Committee note that the non~fficial Directors of the Mesha-
laya State Warehousing Corporation are entitled to draw T.A; @ SO.paise 
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per mile and D.A. @ Rs. 20/- per day and a sitting fee of Rs. -30/- for 
each sitting -of the Board. The J:layment of sitting fee is not covered by 
the 'compensatory allowance'. as defined in Section 2(a) of tne Parliliinent 
(Prevention of Disqualification) Act. 1959. 

As the Board also exerci5es executive and financial powers. the Commi-
ttee feel that the non-official Directors ofthe Meghalaya State Warehousing 
Corporation ought not to be exempt from disqualification. 

In this connection. the Committee also note that the Joint Committee 
on Offices of Profit (Fifth Lok Sabha) which examined several State Ware-
housing Corporation. e.g. the Board of Directors, Haryana Wareholl.<;ing 
Corporation, in their Nineteenth Report (Fifth L< k S~bh~~). para 13, p.3. 
had recommended that the non-official Directors n( minated/appointed by 
Government ought not to be exempt from disqualification. 

Administrative Council of the Meghalaya State Housing Financing Co-operatil'e 
Society Limited-(Meghalaya) 

2.26 The Committee note that the Chairman (a non-official) of the 
Administrative Council, of the Meghalaya Stute Housing Financing Co-
operative Society Limited is entitled to a conveyance dlowance of 
Rs. 1000/- per month. Other non-official members are entitled to a sitting fee 
of Rs. 30/- in addition to T.A. and D.A. The payment of sitting; fee is not_ 
covered by the 'compen .. atory allowance'. However. the Council" exercises 
executive and financial powers and is also in a position to wield influence 
and patronage. The Committee feel that the non-official members; including 
the Chairman. of the Administrative Council of the Meghalaya State 
Housing Financing Co~operative Society Limited 'Ought not to be exempt 
from disqualification. 

Board of Directors of the Jowai Co-operati~'e Urban Balik Limited 
-(Meghalaya) 

2.27 The Committee note that the Ch.tirman of the Board of Directors 
of the Jowai Co-operative Urb~-n Bank Limited i~ entitled to draw cOIive~· 
yanee allowance amounting to Rs. 2S0/- per month. A sitting fee of 
Rs. 2S/-·per sitting is also payable to members in addition to Rs_ 17.50 
per day as T.A. to those who are residing outside the town and come to 
attend the meeting of the Board. The payment of sitting fee is not 
covered by the 'compensatory allowance.' 

Tne Board of Directors. also exc.!rcises executive and financial powers. 
As such, the Committee feel that the _non-official Directors including the 
Chairman of the Board· ought not to be exempt from disqualification. 
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Work;ng Group on Student Health Education-(Pondicherry) 

2.28 The Committee note that the non-official members of the Working 
Group on Student Health Education. Pondicherry are entitled to draw T.A., 
D.A. as per Rules applicable to Grade I Officers which is covered by the 
'compensatory allowance'. The functions of the working group are also 
mainly advisory in nature. As such. the Committee feel that the non-
official members of the W or king Group on Student Health Education 
ought to be exempt from disqualifkation. 

Soil SUfl'ey and Land Use Board-(Pondicherry) 

2.29 The Committee note that no remuneration is payable to the 
non-official members of the above Board. The functions of the Board are 
also mainly advisory in nature. As such, the Committee feel that the non-
official members of the Soil Survey and Land Use Board, Pondicherry. 
ought to be exempt from disqualification. 

State Names Authority-(Goa. Daman and Diu) 

2·30 The Committee note that non-official members of the State Names 
Authority are entitled to draw T.A./D.A.. as admissiple under the Rules. 
which is covered by the 'coinpensatory allowance'. The functions of the 
Authorityare also advisory in nature. As such, the Committee feel that 
the non-official members of the State Names Authority ought to be exempt 
from disqualification. 

Rehabilitation Committee for the Salauli Irrigation Project 
-(Goa. Daman and Diu) 

2.31 The Committee note that the non-official members of the above 
Committee are entitled to 'draw T.A./D.A .• as admissible under the 
Rules, which is covered by the 'compensatory allowance'. The functions of 
the Committee are advisory in nature· As such, the Committee feel that the 
non-official members of the Rehabilitation Committee for the Salauli Irriga-
tion Project ought to be exempt from disquaIificatton. 

Land Acquisition Committee-(Goa. Daman and Diu) 

2.32 The Committee note that non-official members of the Land 
Acquisition C9mmittee, Goa, Daman and Diu are only entitled to draw T .A./ 
D.A .• as admissible to Government Officers under the Rules, which arc 
covered by the 'compenf>3.tory allowance'. 

The Committee also note that under Rule 3{5) of Land Acquillition 
(Companies) Rules. 1963. framed by the Central Government for the guidance 
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of States, the Land Acquisition Committee is required to advise the appro-
priate Govermuent on aU matters arising out of acquisition of land. 

As 'the functions of Land Acquisition Committee are mainly ad;visory 
in"llatute, the:Committee feel that the non-official members of the"Land 
Acqu;.siticm Committee,'Goa. Daman' and Diuollght to be 'exempt from 
dillJUaJifiC81ion; 

Committee for study of Rel·ision Df Municiplllities 
Art, 1968-(Goo. Daman and Diu) 

2.33 The Cammitteenote that the non~official members of the Committee 
for study of Revision of Municipalities Act, 1968. are entitled to T.A./D.A., as 
admissible under the Rules, which is covered by the 'compensatory allOwallce'. 
Besides, the functions of the Committee are mainly advisory in nature. As 
such. the Committee feeL that the non-official members of the Committee for 
Study of Revision of Municipalities Act. 1968, ought to be exempt from 
disqualification. 

NEW DELHI; 

FebrUlUY 8.1984 
MtlgJuz,19. 1995 (8) 

GULSHER AHMED. 
ChaimtQII; 

Joint Committee on Offir!es ofPril./it. 



APPENDIX 

(Vide para ,1.2 of the· Report} 

MINUTES OF THE JOI NT COMMITTEE ON OFFICES OF PROFIT 
(SEVENTH LOIC. SABRA) 

x~vm 

(THIIt TY-EIGHTH :SFfT.INo.) . 

The Committee met on Friday, 151u1y, 1983 from 1500 to 1600 
hours. 

PRESENT 

Shri Gulwr. AblllCd.,-ClulirmM. 

MBM3ERS: 

1Ak ·Sa/IIrrz· . 

2. Shri K.rishna Chandra Halder 

3. Shri lamilur Rahman 

4. Shri R.ashid Masood 

S. ShR N.K. Sbejnlbr.i· 
6. ' SMiNandi' YelHaiah-

Rajya Sabluz 

7. Shri Syed Rahmat Ali .. 

8. Shri Dinesh Goawami ; 
9. Shri Robin Kakati 

10. Shri Lakhan Singh. 
11. ShJi Ram Bhapt .P.asWatl 

13 
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SECRETARIAT 

1. Shri S.D. Kaura-Chief Legislatil'e Committee Officer. 

2. Shri 8.S. Chawla-Senior Legislatil'e Committee Officer . .. - •• •• 

5. The Committee then took up for consideration 5 Memoranda 
(Nos. 156 to 160) relating to the following Committee/Boards etc. consti-
tuted by the Union Territory Administrations of Pondicher'ry and Goa, 
Daman and ·Diu. 

c .. 
Working Group on Student Health Education. Pondicherry­

(Memorandum No. 156) 

6. The Committee noted that the non-official members of the 
Working Group on Student HealtJt Education, Pondicherry were entitled to 
draw T.A./D.A. as per rules applicable to Grade I Officer which was less 
than the 'compensatory allowance'. The functions of the working group 
were also.mainly advisory in nature· As such, the Committee felt that the 
non-official members of the WorlQ.~g Group on Student Health Education, 
Pondicherry ought to be exempt from disqualification. 

Soil Survey and Land Use Board, Pondicherry­

(Memorll1Ulum No. 157) 

7. The Committee noted that no remuneration was payable to the 
non-official members of the Committee. The fu.nctions of the Board were 
alllO mainly advisory in nature. As such, the Joint Committee felt that the 
non-official members of the Soil Survey and Land Use Board, Pondicherry 
ought to be exempt from disqualifi:cation . 

•• •• 
State Names Authority, Goa DtII'fUln and Diu 

(Memorandum No. 159) 

•• 

9. The Committee noted that non-official members of the Authority 
were entitled to draw T.A. and D.A as admissible in the Rules' which was 
less than the 'compensatory allowance'. The functi'ons of the Authority were 

.·Omittcd portiOns of tile Minutes are not covered by this Report. 
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also advisory in nature. As such. the Committee felt that the non-official 
members of the State Names Authority ollght to be exempt from disquali-
fication. 

•• . ... •• 
, 11 ... the Committee theffadjOllrned. 

,-

··Omitted portions of the Minutes are not covered by this Report. 



XXXIX 

THIR.TY-NINTH . SITTING 

The Committee met on Thursday, 1.8.A"IUSl. 1983.(~om ,MiOO to 1645 
hours. 

PRESENT 

Shri Gulsher Ahmed-Chairman 

MEMBERS 
LokSabha 

.2. Shri Ajitsinh Oabhi 
3. Shri Krishna Chandra Halder 
4. Shri Virdhi Chander Jain 
5. Shri N.K. Shejwalkar 

Rajya Sabha 

6. Shri Oinesh Goswami 
7. ·Shri Ram Bhagat Paswan 

SECIlETARIAT 

1. Shri S.D., Kaura-Chief Legisiatil'e Committee Officer 
2. Shri S.S. Chawla-Senior Legisiati"e Committee Officer 

2. The Committee took up for consideration 10 Memoranda (Nos. 
161, 162 and 165 to 172) relating to the following Committees/Boards etc. 
constituted by the State Governments and Union Territory Administration. 

Rehabilitation Committee for the SalauJi Irrigation Project, 
Goa, Daman and Diu-(Memorandum No. 161) 

3. The Committee noted that the non-official members of the 
R.ehabilitation Committee were entitled to draw T.A./D.A., as admillible 
under the Rules, which was covered by the 'compensatory allowance'. 1'be 
function of the Committee was advisory in nature. As such, the Committee 
felt that the non-official members of the Rehabilitation Committee for tile 
SaJauli Irrigatiol1 Project ought to be exempt from disqualiftcation. 

-16 
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·~.nt,.~;uee.ofShreeSiddh; Vi11ll)!Qk GQllJll/JGti r.",,1e 
TtYI.D-tU PrQ/JhaJevi. Dt:UIJlr, 8.ombay (MllluuashtMl) 

" .(M:JHIIDrandum No. i62) 

4.'Ihe.CemmiUCle noted that the Members of the . Ganapati .~ 
Taut Management C.ammittee were paid only sitting fee @ Rs.30/- .per 
day, whiah was not covered by the 'compensatory _allowance'. The 
Committee, howev..or. exercised. ~leCutive and financial power-s, as tbe fupctiQns 
of the Committe were-_to manage the properties .andaffai,s ()f the Temple 
Trust and apply the income of the. Trust for undertaking welfare activities for 
the puhlic. 

As such, the Committee felt that all the me.nbers (including the 
C-baiIman) were .... yto ·attrat<t-disqualification for ~beiDg choeon as, and for 
_bcies. 'a ~berof either.·House< of Parliament under Article -to2t~)( .. } of:~ c.astitu __ . 

5. While,arrMng..at.the.ab.ove decision, the Committee:W .. fakp 
ncDet:Of the, fact-tIlatin tams· of Section 6 (2) of the SJuee Siddlli .v.inaxak 
Oenapati TctDlple Trust (Prabhadevi) Act, 1980 (State Act). amenaber~lWI 
natbedisqllalified for heing chosen as, or for beillg.a·IDCOlbel'afthe.oState 
~ture, mezely:by reas.on of the fact that he was .a ·m_her ·Gf; .• 
Committee or that he received any honorarium, fee :or aUGWaDlICS. 

SltlteLilw CMUltisaio" (Meg!talaya)-(Memorat.UlMmNo. l~ 

6. The Committee noted that the Vice-Chairman of the Meghalaya 
Law Commission were entitled to an honorarium of·R!. -750/- and a150 a 
conveyance allowance of Rs.450/-per month. The payment-thus..adniissitMe 
to him did not come within the ambit of 'compensatory ·allowance: :Nen-
official members were eligible to a sitting fee of Rs. 40/- and:'f.A./D.A.·8s 
admissible to a senior grade Government. officcr (exact rate not mentioned). 
The payment of sitting fee is not covered by the 'compensatory allowauee'. 

The Commt.sionaiso exercised powers which might iduc.ce ,tae 
Gevemmcmt in re-ergallization of Courts. revisii)n of .Laws,nd jD~OIvc­
ment-efvillaprs .in tihe administFation of justice. Henee, * ,~ 
felt that the non-official memberc: ought "ot. lobe e:u".,t fl''Nn 
disqualification. 

State Planning Board·.(Meghtzla}/a)-(MemDtandum No. I6&) 

7. The-,Committee 'I1Otedthatthe Chairman.oftke,itate-FIQUing 
BGerd:was '.~ tD,i.J1:hooorarilun oUts. lOOO/-PCH;~._.JT-A~/ 
D~., • .:.a4mislibk to a ·a.inet Minister. Tile Deputy Chairaan«a.s abo 
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entitled to an honorarium of Rs. 750/- and H.R.A. Rs. 350/- per month be-
sides TAJD.A. as admissible to a Minister of State. Non-official members were 
entitled to an honorarium of Rs. 250/- per month and a sitting fee of Rs. 75 
(Rs. 50/- for local membeI's~ and T.A. as admissible to a Grade I Govern-
ment Officer. The remuneration thus drawn by the non-official members 
were more than the 'compensatory allowance', and d;awal of honorarium 
did not come within the ambit of 'compensatory allowance'. Further, the 
pOwers exercised by the Board, though of functional nature only, might 
lead to wielding of influence. As such. the Committee felt that the non-
official members of the Board, ought not to be exempt from disqualification. 

Board of Directors Mawmluh-Cherra Cements Limited (Meghalaya)-- . 
(Memorandum No. 167) 

8, The Committee noted that the Chairman was eligible for an hono- . 
ranum ofRs. '750/-. a sitting fee of Rs. 100/- and TA. The non-official 
Directors other than Chairman were also entitled to Rs. 100/- per 'Sitting 
in addition to TA under Company Rules. The drawal of honorarium 
and sitting fee were not covered by the ·compens2.tory allowance' as defined 
in section 2(a) of the Parliament (Prevention of Disqualification) Act, 1959. 
The Board also exercised ex~utive and fin.:ncial powers as the control . 
and management of the Company were vested on the Board. Hence; the 
Committee felt that the non-official Directors (including the Chairman) 
ought not to be exempt from disqualification. 

The Meghalaya Tourism Development Corporation Limited­
(Memorandum No. 168) 

9. The Committee noted' that the Chairman was entitled to draw' an 
honorarium of Rs. 750/- which was not covered by the 'compensatory 
allowance'. Chairman was also entitled to a sitting fee of Rs. 30/- plus 
T.A·/D.A. admissible to a first grade officer. The payment admissible to him 
thus exceeded the amount admissible under 'compensatory allowance', as 
defined in section 2(a) of the Parliament (rrevention and Disqualification) 
Act, 1959. The rate of of payment of T.A./D.A: admissible to other non-
official Directors had not been specifically indicated. Howe\fer, the Cor-
poration exercised executive and financial powers. As such, the Committee 
felt that'the non-official Directors including the Chairm:1l1, ought not to /Jf! .. 
exempt fiom disqualification. 

State Level Fodder and Grassland Development Committee (Meghalay(l~ 
. . <Memorandum No. 169) 

10 .. The Committee noted that the Chairman of the Board was entitled 
to d~aw an ho~t'arium of Rs. 750/-per month._and a. conveyance·1I.IIoJ, 
wance of Rs: 450/- per month. Non-official members of, the' Committee 
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were eligible for TA/DA only. The emoluments drawn by the Chairman 
did not come within the ambit of 'compensatory allowance' but the allo-
wances drawn by other non-official members were covered by the 
'compensatory allowance'. 

The powers exercised by the Committee were purely advisory in nature 
and they did not exercise any executive power or wield any power of 
intI~nce or patronage. As such, the non-official members other than the 
Chairman of the Board ought to be exempt from disqualification. The 
Chairman of the Board, however, ought not to be exempt from disquali-
fieation in view 'of the monthly honorarium and conveyance allowance 
drawn by him. 

Megha/aya State S~cial Welfare Board (Meghalaya)-(Memorandum 

No. 170) 

11. The Committee noted that the Chairman was entitled to an hono-
rarium of Rs. 500/- per month in addition to TA and DA admissible under 
the State Rules. Other non-official members were eligible for TA/DA only.-
Thus, the remuneration drawn by the Chairman was not covered by the 
'compensatory allowance' as defined in Section 2(a) of the Parliament 
(Prevention of disqualification) Act, 1959. The other non-official members 
were entitled to TA and DA which were covered by the 'compensatory 
allowance'. . However, the Board exercised executive powers to carry out its 
functions. As such, the Committee felt that the non-official members ought 
not to be exempt from disqualification. 'In this connection, the Committee 
also noted that the Joint Committee on Offices of Profit (Fourth Lok . 
Sabha) in the case of Central Social Welfare Board. had also recommended 
disqualification of non-official members vide their Fifth Report (4LS), para 
13, p. 3. 

The Maharashtra Labour Welfare Board (MllhtlrllshtrllHMemorandum 

No. 171) 

12. The Committee noted that the non-official members of the Board 
were entitled to TA and DA as admissible to the first grade officer of the 
State Government and also a sitting fee of Rs. 30/- per meeting. The 
drawal of sitting fee was not covered by the • compensatory allowance' . 

.• - 'The members of the Board also exercised executive and financial powers 
·tUl~rthe provisions of the Bombay Labour Welfare Fund A~t. 1953. As' 
sUch, die Committee' feIt that the non-officilll Members of the Board 0ll6ht 
not to be exempt from difiqualifica.tio~. . 
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State Labour Advisory Board (Maharashtra)-(Memorandum No. 172) 

13. Th& Committee noted that the Official and non~offieial· memblrs 
OftM Board were· only entitled to TA and DA. The fuAGtions of the 
Board were purely of an advisory nature. As sach. non-official membeR, 0 f 
the Board ought to be exempt from disqualification provided the payment 
J!!8'de't!o..,th\mt,by \YIIy' ~fT ~1DA did' not ex~d t~ 'comptmfttbry allo-
wailbe' as,&1inttUn: st:ction2{a} of'the Parliament <Pr~venti"tt' ofdJsttuali-
ftcatidft) Alet; 19S~ 

14. T~'€ommittee; thereafter. considered thcit futUre, prosrammt!of 
wore-aad,dCIoidodrto,hold their next sitting'· on, Thursday, 8. ~aJlbltl\ 1.3 
at 12.00 hours and on Friday, 9 September, 1983 at 15.0& h:OUI"9; The 
Committee also decided to hold the next sitting o( the S~Committee on 
Mo~, 1~~ten1ber; 1983 at IS>OO hours. 

• * • 
,The Committee then· adjour"ed. 

*As decided by the Chairman subsequently, the next sittin. would now be held 
on Saturday., 24 'September and Mond8¥. 26 September,-I!IIa at 1·1.."" reapec.. 
tiveJ, .,ud 0/8 and· 9 September, 1983. Tho next sittina.o(·~ .. W8DId 
now be bold on 16 September, 1983 at IS.OO hours ilUletld 01 19 .September" 1.'3. 
Revised notices of sittinp had since been issued aocordil1l1y. 
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FORfJ'IETH SITTING 

The Committee· met on Saturday, 24 September. 1983 from 11.00 to 
12.00 hours. 

Shri Gulther Ahrtted' 

fJRESENT 

MEMBERS 
Lok Sabha 

2. Shri Ajitsinh Dabhi 
3· Shti Harish Kumar Gangwar 
4. Shri lamilur Rahman 
5. Shri S.A. Dorai Sebastian 
6. ~hri N·K. Shejwalkar 
7. Shri Nandi Yellaiah 

Rajya SaMa 

8. Shri Syed Rahmat Ali 
9. Shri Robin Kakati 

10. Shri Lakhan Singh 
11. Shri Ram Bh8gat Paswan 

SECRETAtuAT 

Chairman 

Shri S.D. K.aura-Chief Leg islatlve Committee Officer 

Shri S.S; Chawla-Senior Legislatire Committee Officer 

t. The Committee took up for consideration Memoranda Nqs. 173 to 
182' relating to the following Committees/Boards/Council!l etc. constituted by 
tJ:te°Central and States Governments! 

Committee to consider classification. nomenclllture and gradation of 
factory employees in Sugar Industry and certain demands of 

employees employed in industries allied to the Sugar industry 
(Maharashtra)-(Memorandum No. 173) 

3. The Committee noted that the official and non-official members of 
tIie Committee to consider classifttatton, nomenclature and gradation of 

21 
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factory employees in sugar industry and certain demands of employees 
employed in industries allied to the Sugar. Industry (Maharashtra) were 
eligible to draw TA/DA only and they did not get any other remuneration. 
The functions of the Committee were also of an advisory nature. As such, 
the Committee felt that the non-official memb~rs ought to be exempt from 
disqualification provided the payment made to them by way of TA/DA did 
not exceed the 'compensatory allowance' as defined in Section 2(a) of the 
Parliament (Prevention of Disqualit1.cation) Act, 1959. 

Maharashtra Water Supply Sewerage Board (Maharashtra)-(Memorandum 
No. 174) 

4. The Committee noted that the Chairman of Maharashtra Wator 
Supply Sewerage Board (Maharashtra) was entitled to receive Rs· 2000/- as 
honorarium as weD as T AIDA. The payment of honorarium was not 
covered under the definition of 'compensatory allowance'. Non-official mem-
bers were entitled to TA/DA and a sitting allowance of Rs. 40/- per sitting. 
The payment of sitting fec was not covered by the 'compensatory allowance' . . 

The Board also exercised executive and financial powers. As such, the 
Committee felt that the rion-official members (including Chairman) of the 
Board ought not to be exempt from disqualification. 

Board of Directors of Tura Co-operative Urban Bank Limited (Meghalaya) 
(Memorandum No. 175) 

5. The Committee noted that the Chairman and Vice-Chajrman of the 
Board of Directors of Tura Co-operative Urban Bank Limited (Meghalaya) 
were entitled to an honorarium of Rs. 200/- and 100/- respectively. Besides. 
a sitting allowance of Rs. 251- was also paid to a member per sitting. Other 
non-official members were also paid a sitting fee of Rs. 25/- per sitting. 
Thus, the amount of honorarium drawn by the Chairman and Vice-
Chairman (both non-officials) and the sitting fee drawn by the Chairman 
and non-officia:l members were not covered by the 'compensatory allowance'. 

The Board of Directors also exercised executive and financial powers. 
As such, the Committee felt that the non-official Directors of the Board 
ought not to. be exempt from disqualification. 

Board of Directors of Meghalaya State Warehousing Corporation 
(Meghalaya)-(Memorandum No. 176) 

6. The Committee noted that the non-official Directors of the 
Meghalaya State Warehousing Corporation were entitled to draw TA @ 0.50 
paise per mile and DA @ Rs. 20/- per day and a 'sitting fee' ofRs. 30/- for 
each sitting of the Board. The payment of sitting fee was not covered by the 
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'compensatory allowance' as defined in Section 2(a) of the Parliament 
(Prevention of Disqualification) Act, 1959. 

As the Board also exercised executive and financial powers, the 
Committee felt that non-official· Directors of the Meghalaya· State Warehous-
ing Corporation ought not to be exempt from disqualification. 

In this connection, the Committee also noted that the Joint Committee 
on Offices of Profit (Fifth Lok Sabha) had examined several State Ware-
housing Corporations, e.g. the Board of Directors, Haryana Warehousing 
Corporation vide their Ninete~nth Report (5LS), para 13 and h:ld recommended 
that tJ::te non-official Directors nominated/appointed by Government ought 

not to be exempt from disqualification. 

(i) Standing Committee" (ii) Executil'e Council of Indian lnstifute of 
Mass Communication Society (Ministry of In/ormation 

and Broadcasting)-(Men'oranduin No. 178) 

7. The Committee noted that the' non-official memb'!fs of (i) 
Standing Committee; and (ii) Executive Council of Indian Institute of Mass 
Communication Society were entitled to TA and DA @ Rs. 50/- per day for 
attending the meeting. The local members were entitled to conveyance 
allowance @ Rs. 25/- per sitting only. The payment, thus, admissible was 
covered by the 'compensatory allowance'. The functions of the (n Executive 
Council and (ii) Standing Committee were, however, executive and financial 
in nature. As such, the Committee felt that the non-official members of the' 
(i) Executive Council and (ii) Standing Committee of the Indian Institute of 
Mass\Communication Society ought not to be exempt from disqup.Eficatioll. 

Central Advisory Board on Child Welfare tMinistry of labour) 
-(Memorandum No; 178) , 

8. The Committee noted that'the non-official members of'the Central 
Advisory Board on Child Welfare were entitled to only TA and DA (maxi-
mum rate Rs. 49/- per day), payment of which was covered by the 'compen-
satory allowance'. The functions of the Board were advisory in nature. As 
such. the Committee felt that the non-official members of the Central 
Advisory Board on Child Welfare ought to he exempt from disqualifica-
tion. 

Editorial Boardfor Kurukshetra Journal. (Ministry of Information 
and Broadcas/ing}-(Memorandum No. 179) 

. 9. The Committee noted tb..t no remuneration W.tS p.lid to the non-
Official members Of the Editorial Boal'~ of Kurukshetra Journal. T!le func-
tions of the Board were to guide the editorial policy of the journal and 1:0 
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suggest improvement in the contents of·Kuruksbctra and. thus. these ·were 
advisory in nature. As such, the Committee felt that the non-official 
members of the Editorial Board for Kurukshetra Journal ought tD be exempt 

from disqualification. 

Administrative Council of the Meghaloya State Housing Financing 

Co-operatil'e Society Limited-(Memorandum No. 180) 

10. The Committee noted that the Chairman (a non-official) of the 
Administrative Council of the Megh:daya State Housing Financing Co-opera-
tive Society Limited was entitled to a 'conveyance allowance of Rs. 1000/-
per month. Other non-official members wer.e entitled to a sitting fee of 
Rs.30/- in addition to TA and DA (exact rates not .giv.en). The.payment of 
sitting fee was not covered by the 'compensatory allowance'. However. the 
Council exercised executive and financial powers and was also in a position to 
wield influence and patronage. The Committee felt· that the non-official 
members, including the Chairman. of the Administrative Council €If-the 
Megbalaya State Housing Financing Co-operative Society Limited ought., 
to ~e exempt from disqualification. 

Boord of Directors of the lowai Co-operatil'e Urban Bank 

Limited (Meghalaya)-(Memorandum No. 181) 

11. The Committee noted that the Chairman of the Board of Directors 
of the lowai Co-operative Urb:ln Bank Limited Meghalaya was entitled to 
draw 'conveyance cJlowance amounting to Rs. 250/- per month. A sitting 
fee of Rs. 25f- per sitting was also payable to members in addition 'to Rs. 
17.50 per d"y as TA to those who were residing outside the town and came 
to attend the meeting of the Board. Th~ payment of sitting fee was not 
covered by the 'compensatqry aUowance'. / 

The Board of Directors. however, exercised executi¥e and financial 
powers. As such. the Committti: felt that the non-official Directors includiQl 
the Chairman of the Board ought not to be exempt from disqualification. 

Central Implementation and Evaluation Committee 

(Ministry of LabourHMemorandum No. 182) 

12. The Committee noted that the non-official memllers of the Central 
Implementation and Evaluation Committee were entitled to actual TA only 
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as admissible to Grade I Officers of Government and no other remuneration 
was payble to them. Th.e payment, thus,admissible to them was covered by 
the 'compensatory allowance'. The functions of the Committee were mainly 
advisory in nature. As such., the Committee felt that the non-official members 
of the Committee ought to be exempt from disqualification. 

The Committee then adjourned to meet again on Monday, 

26 September, 1983 at 11.00 hours. 
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FORTY-FIRST SITTING 

The Committee met on Monday, 26 September, 1983 from 1].00 to 
11.45 hours in Committee ,Room 'No. 62, ,First Floor, Parliament House, 
New Delhi. 

PRESENT 

Shri Jamilur Rahman-in the Chair 

MEMBERS 
LokSabha 

2. .Shri Krishna Chandra Halder 
3. Shri Virdhi Chander Jain 
4. Shri S.A. Dorai Sebastian 

Rajya Sabha 

5. Shri Syed Rahmat Ali 
6. Shri Robin Kakati 
7. Shri Lakhan Singh 

SECRETARIAT 

Shri S.D. Kaura -Chief Legislative Committee Officer 

Shri S.S. Chawla-Senior Legislative Committee Officer 

2. In the absence of the Chairman, Shri Jamilur Rahman, M.P. was 
chosen by the Committee to act as Chairman for the sitting in terms of the 
provisions of Rule 258(3) of the Rules of Procedure and Conduct of Business 
in Lok Sabha. 

3. The Committee then took up for consideration memoranda Nos. 
183 to 192 relating to the following Committees, Boards constituted by th 
Central Government, State Governments and Union Territory Administra-
tion. ' 

Central Standin, Committee on Rural unorganised Labour 
(Ministry of LabourHMemorandum No. 183) 

4. The Committee noted that the non-official members of the Central 
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Standing Committee on Rural Unorganised\ Labour were only entitled for 
TA/DA. No other remuneration was payable to them. The amount drawn 
by them was, thus. covered by the 'compensatol'Y allowance'; 

The functions of the Committee were purely advisory. The Committee, 
therefore, felt that the non-official members ought to be exempt from 
disqualificati on. 

Land Acquisition Committee (Maharashtra)-(Memorandum No. 184) 

5. The Committee noted that the non-ofticial members of the Land 
Acquisition Committee (Maharashtra) were entitled to TA and DA (exact 
rate not given) as admissible to Government Officers. Since they did not 
draw any other kind of remuneration, it appeared that the amount ofTA and 
DA would not be more than the 'compensatory allowance' as defined in 
Section 2(a) of Parliament (Prevention and Disqualification) Act, 1959. 

6. The Committee also noted that under Rule 5 of the Land Acquisi-
tion (Companies) Rules 1963 framed by the Central Government for the 
guidance of States, the Land Acquisition Committee was required to advise 
the appropriate Government on all matters relating to, or arising out of, 
acquisition of land. 

As the functions of land Acquisition Committee were mainly advisory 
in nature, the Committee felt that the non-official members of the Land 
Acquisition Committee ought to be exempt from, disqualification provided 
they did not draw remuneration which was not covered by the 'compenS!atory 
aUowance'. 

7. In this connection, the Committee also noted that the Joint 
Committee on Offices of Profit (Third Lok Sabha) had examined a similar 
body, namely, Land Acquisition Committee, Andhra Pradesh and recom-
manded that the composition and character of the body was such that mem-
bership thereof ought not to disqualify [Third kepon (Third Lok Sabha), 
paragraph 16, Appendix II, item 3 under State GOvernments, page 7]. 

Lturd A.cquisition Committee Goa. Daman and Diu";"("Memorandum No. 185) 

8. The Committee noted that non-official members of the Land 
Acquisition Committee, Goa, Daman and Diu were only entitled to draw 
TA and DA as per rules admissible to Government Officers, which were 
covered by the 'compensatory allowance'. 

9. The Committoe also noted'that under R.ule 5 of Land Acquisition 
(Companies) Rules, 1963 framed by the Central Government for the guidance 
or States the Land' A'CqUi9ition Committee was required to advise the appro-
Priate Government on all matters arising out of acquisition of land; 
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As the fUDctions of the Land Acquisition Committee were mainly 
advisory in nature, the Committee felt that the non-oftlcial members of the 
Land Acquisition Committee, Goa, Daman and Diu ought to be exempt from 
disqualification. 

Cen/rol AdI'isor.J' Commi//ee ttnder Equal Remuneraliol1 A('I, }976 (Minislr)! 
0/ Labour, vOl'ernmenl 0/ /ndiaj-(Memorandum No. 181f) 

10. The CQmmittee noted that the non-official members of the Central 
Advisory Committee under Equal Remuneration Act, 1976 were entitled to 
TA/DA only which was covered by the 'compensatory allowance'. No 
other remuneration was payable to the non-official members of the Com-
mittee, 

The functions of the Committee were also of adviiory nature. Hence, 
the G:ommittee felt that non-official members, ought to be exempt from dillo-
qUE.lification. 

State Advisory Committee of Madhya Pradesh, Maharashtra and Union 
Territory of Goa, (Ministry of Labour. Government of lndia)-

, (Memorandum No. 187) 

11. The Committee noted that the non-official members of the State 
Advisory Committee ·of Madhya Pradesh, Maharashtra and Union Territory 
of Goa for the administration of the Limestone and Dolomite Labour 
Welfare Act, 1972 were entitled to TA and DA @ Rs. 49/- maximum. 
Payment, thus, admissible to them was covered by the 'compensatory allo-
wance'. The functions discharged by the Committee were also of advisory 
nature. Hence, the Committee felt that the non-official members thereof 
ought to ~e exempt from disqualification. 

Mines Safety Equipment Advisory Board (Ministry of Labour, Government 
of India) -(Memorandum No. 188) 

12. The Committee noted that the non-official members of the Mines 
Safety Equipment Advisory Beard were entitled to TA and DA @ Rs. 49/-
maximum. Payment, thus, admissible to them was covered by the 'compen-
satory allowance'. The functions of the Board were also advisory in nature. 
As such, the Committee felt that the non-official members ought to be exempt 
from disqualification. 

Committeefor study of Revision of Municipalities Act, 1968, Goa, Daman 
and Diu-(Memorandum No. 189) 

13. The Committee noted that the TA/DA admissible to the DOIl-
()fficial members of the Committee for study of Revision of Municipalities 



Act, 1968, Goa, Daman and Diu' was covered by the 'compensatory allo-
wance'. Besides, the functions of the Committee were mainly advisory in 
nature. As such, the Committee felt that the non-official members ought to 
he exempt from disqualification. 

Central Adl'isory Board/or Commercial Broadcasting Service (Ministry 
of lirformation and Broadcasting) - (Memorandum No. /90) 

14. The Committee noted that the non-official members of the Central 
Advisory Board for Commercial Broadcasting Service were entitled to draw 
TA/DA in accordance with the orders of the qovernment from time to 
time, which was covered by the 'compensatory allowance'. The functions 
of th;! Board were advisory in nature. As such the Committee felt that the 
non-official members of the Board ought to be exempt from disqualification. 

Minimum Wages Advisory. Board (Ministry of Labour)­
(Memorandum No. 191) 

15. The Committee noted that the non-official members of the 
Minimum Wage~ Advisory Board were entitled to TA and DA as admissible 
under the rules and those were covered by the 'compensatory allowance'. 
The fuftctions of the Board were also of advisory nature. Hence, the 
Committee felt that the non-official members of the Board ought to be exempt 
from disqualification. 

Central Advisory Committee under .Beedi Workers Welfare 
Fund Act (Ministry pf Labour)-(Mfmorandum No. 192) 

16. The Committee noted that the non~fficial members of the Central 
Advisory Committee under the Beedi Workers Welfare Fund Act, 1976 were 
not eligible for any kind of remuneration except TA/D~ payment of which 
was covered by the 'compensatory allowa'nce'. 

The functions exercised by the Committee were of advisory nature. 
The Committee felt that the non-official members, therefore, ought to be 
exempt flom disqualification. . 

17. The Committee there after considered their future programme of 
work and decided to hold their next sitting on 6 October. 1983. 

The Committee then adjourned. 
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FIFTY-FIRST SITTING 

The Committee met on Wed1Iesday,8 FebruaTY, 1984 from 1500 to 
1530 hoUl's. 

it. 

2. 
3. 
4. 
5. 
6. 

7. 
8. 
9. 

10. 

'Shri Gulsher Ahmcd-Clulirman 

MEMBERS 

Lok'Sabha 

Shri.· Harish· K-umar Gangwar . 
Shri Krishna ChaIider . Halder 
Shri Virdi Chander lain 
Shri Jamilur Rahman 
Shri N.K. Shejwalker 

RrJjyGSailla 

Shri Dinesh Goswami 
Shri Robin Kakati 
Shri Lakhan Sinah 
Shri Ram Bhagat Paswan 

SEcRIBTMUAT 

Shri S.S. Chawla-Senior Legislative Committee OfJicer 

2. The Committee considered their draft Eighth Report and adopt~ 

_ 3. The Committee decided that the Eighth Report might be presented 
to Lok Sabha on 6 March. 1984 and a copy thereof laid on the Ta~le of 
Rajya Sabha on the same day. 

30 
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4. The Committee authorised the Chairman, and in his absence, Shri 
Jamilur Rahman, M.P. to present the Report to Lok Sabha on their behalf. 

5. The Committee also authorised Shri Robin Kakati, M.P. and in 
his absence, Shri Lakhan Singh, M.P. to lay the Report on the Table of 
Rajya Sabha. 

The Committee then adjourned. 
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